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HIGH COURT OF ANDHRA PRADESH AT AMARAVAT] "
ROC.NO.118/SOI’2_U1§I, : Dated: 01

.10.2024,

ANDHRA PRADESH HIGH COURT ADMIRALTY [JURISDICTION AND
SETTLEMENT OFF MARITIME CLAIMS) RULES, 2024.

NOTIFICATION No. 20/S0/2024

These Rules are made in exercise of powers conferred by Section
16 (2) (a) of the Admiralty (Jurisdiction and Seftlement of
Maritime Claims) Act, 2017 and under Article 225 of the

“~Constitution of India and all other powers hereunto enabling it in
ﬁ"\'is"bph’zlr the High court of Andhra Pradesh hercby makes
foilomng Rules for regulating the practice and procedure of
Admnmﬂ\; Jurisdlchon including fees,costs and expenses in such
procaedings.”

Chapter |

1) Short title & commencement:

(a) These Rules shali be hereinafter be called Andhra Pradesh
High Court Admira’ty (Jurisdiction and Settlement of
Maritime Claims) Rules,2624.

() They shall come into force from the date of their publication
in the Official Gazette,
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2. Deofinitions

In the construction of thase rules, the following terms shall (if
not inconsistent with the context or subject matter) have the
respective meanings hereinalter assigned o it, that is to say:

(a) Act” means The Admiralty (Jurisdiction and
Settlement of Maritime Claims) Act,2017.

(b) ‘Action in Personam’ or 'Suit in Personam' means
Admiralty Aclion in Personam stipulaled in Section 6
of the Act.

(c) ‘Action in Rem' or 'Suit in Rem' means Admiraity
Action in Rem for enforcement of any of the maritime
claims stipulaled in Section 4 of the Act.

(d) ‘Court ‘'means the High Court of Andhra Pradesh at
Amaravati,

(e) "Judge” means a designaled Judge of the Court
exercising admiralty jurisdiclion and powers under the
Admiralty (Jurisdiction and Settlement of Maritime
Claims) Act, 2017. :

(f) "Registry” shall mean the Office of the Registrar.
(9) "Registrar” shall mean the Registrar (Judicial) of the
Court or other officer who may be authorised to

petform the dulies of such Registrar by the Chicf
Justice.

(h)  "Suit" shall mean any suit, action or other proceeding
instituted in the said Court in its admiralty jurisdiction.

¥
¥

(i) "Affidavit” shall in addition to its ordinary meaning,
include a statement in writing on solemn affirmation -
wherever a person may make a solemn affirmation
instead of an oath.

(J) "Nazir/Superintendent” shall mean an officer who
may be authorized by the Principal Civil Court of the
District/District  Court in  whose jurisdiction the
defendant vesselithe portor other property to be
procceded against is situale, to execyte the process
of the Court. i
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(k) "Port Authority™ means the officer-in-charge of the
porl in whase jurisdiction the suit vessel/cargo/or
other property to be proceeded against is cituated.

Chapter ll

3)  Institution of Suits:

(a) Every suit shall be instituted by presentation of plaint drawn
up,subscribed and verified as per the provisions of Code of
Civil Frocedure, 1908 as applicable to Commercial suit.

(b)  Every suit shall be presenled before the Registry either in
person, duly identified by an Advocate or through an

Advaocate.
(c) Every suit shall be given the nomenclature “"Admiralty suit”.

(d)  The provisions of Civil Procedure Code, 1908 as applicable
for Commercial court under The Commercial Courts
Act,2015 shall be applicable to the proceedings before this

High court.

(e) The suit shall be heard by a Single Judge of the court
irrespective of the value of the claim.

(4) Admiralty Suit Register - All suits filed in the admiralty
jurisdiction of the Court, whether in rem or in personam, shall he
entered in 'a book kept in the Registry called “Admiralty Suit
Register” in which the number of the suit, the names of the
parties and the name of the ship, in addition to the particulars
required to be’stated in the original suit register, will be: entered.

(5) Appiicaiion to arrest ship in a suitin rem

(A) In suits in rem, the defendants may, subject 1o such
variation as the circumstances may require, he described
as the owners and parties interested in the vessel or

other property proceeded against, instead of by name.
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(B) In suits in rem, a warrant for the arrest of property may
be issued in Form (2) at the instance either of the plaintiff
or of lhe defendant at any time, after the suit has been
instituted, but no warrant of arrest shall be issued until an
affidavit by the party or his agent has been filed, and the
following provisions complied with:

(i) The alfidavit shall contain the fallowing particulars;

(a8) The name and description of the parly at whose
instance the warrant is to be issued, the nature of the
claim or counterclaim, the name and nature of the

property to be arrested, and that the claim or counterclaim
has not been salisfied.

(b) The name and address of the person who is liable for
maritime claim.

(c) The name, nature and national character of the

property to be armested and the name of the owner
thereof.

(i) In & suit for wages or for possession, the alfidzavit shall
stale the national character of the vessel proceeded
against and if against a foreign vessel, that noticz of the
institution of the suit has been sent by registered
postspeed post to the nearest consul or diplomatic
representative in India of the Nation to which thé vessel

belongs and a copy of the notice shall be annexed to the
affidavit.

(i) In a suit for bottomry, the bottomry bond and if in a
foreign language also a notarial translation thereof, shall
be produced for the inspection and perusal of the
Registrar, and a copy of the bond, or of the translation

thereof in Lnglish, certified to be correct shall be annexcd
to the alfidawit,

(iv) In a suit for distribulion of salvage, the affidavit shall
state the amount of salvage money awarded or agreed to
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be accepted, and the name and address and description
of the party holding the same.

ih

~ (6) Undertaking in damages-

(i) | A parly applying under Rule 5 shall give an uncondilional
and irrevoceble undertaking in writing to pay such sum of money
or kind of security in such sum and upon such terms as may be
determined by the court for any loss or damage which may he
incurred by or caused to the defendant or any other party as a
result of the arrest of the ship and for which the plaintiff may be

found liable,

(i)~ This undertaking shall not stand discharged or released
notwithstanding any order permitting the suit to he withdrawn.

(7) Dispensing with particulars in certain cases -
The Court or Judge may in any case, if deemed fit, allow the

warrant to issue, although the affidavit in Rule 5 mentioned may
not contain all the required particulars and in a suit for wages, the

Court or .Judgét may also waive the service of the notice, and in a

suit for bottomry the production of the bond.

Chapter lll
(8) Suit in rem when service is not required-

(i) In suits in rem, no service of process or warrant shall be
required \when the defendanthis agent or his advocate
waives service and undertakes in writing to appear and to
give security or to pay money into Court in lieu of security.

(ii) An agent not entering appearance or giving security or

paying money into Court in lieu of security in a suit in rem, in
pursuance of his written undertaking shall be liable to be
proceeded against in personal capacity also.
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(9) Service by whom madae:

(i) Every warrant of arrest or process to be served shall

be executed by the Nazir / Superintendent or the port
authority.

(1) LEvery warrant or process shall be returned to the
Registry within seven days from the dale of execution.

{10) Service of summons or warrant of arrest or order of
arrest in a suitin rem how effected.-

(a) In a suit in rem, summons, warrant of arrest or order of arrest
shall be served on the ship against which the suit is brought.

(b) Service shall be effected by serving the original sUMMoNs or
warrant of arrest or arder of arrest on the master of the ship or by
affixing the original warrant on any conspicuous part: 0f the vessel
or any in manner as directed by the Judge.

(c) If the cargo had landed or was Iranshipped,service of warrant .

to arrest the cargo and freight shall be effected by pla?mg the writ
of suthmons or warrant on the cargo.

(d) If the cargo is in the custody of a person who does not permit

access to i, service of warrant of arrest may be made upon the
cuslodian.

(e) The plaintiff shall serve a copy of the plaint and all other
proceedings and documents upon the defendant or his agent or

his advocate on giving an undertaking to enter appearance on

behalf of the ship and/or its owner as mentioned in Rule 8.
(11) Service of Process in a suit in personam:

(a) In the case of a suit in personam or in a suit whert any of the
defendanls is sued in personam, service of summons on such

defendant would be in accordance with the prevaalmg rules and
practice.
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(b) In the case of any defendant sued in personam, service of
summons and process out of the territorial jurisdiction of the Count
or out of Indizr is permissible only with leave of the Court, If,

(i) Ths; defendant at the time of commencement of action by the
Com%rt Is ordinarily a resident or has a place of business wilhin the
territorial jurisdiction of the court or

(ii) Part of the cause of action arose within the territorial limits of
the court, or; «

Y]

(iii) .The defendant has submitted or agreed to submit or
acquiesced fo the jurisdiction of the Court.

12. Arrest of ship not to prevent loading/discharqe, etc.:

o
The arrest of A ship shall not prevent loading and/or discharging of
cargo or the ship being shifted within the port limits under
directions of the Port Authority.

(13) Registraf may apply for direction:

- (i) The officer serving the process may at any time make a report
to the Registrar and on his report, the Registrar shall file an
application to the court and apply for directions with respect to the

vessel/cargo’under arrest in the suit,

(i) The Court may thereupon direct notice of the application to be
given to any person concerned with the property before passing
orders on he application filed by the Registrar.

(iii) In the event any expenses are required to be incurred during
the period of the arrest for the safety and prescrvation of the ship
and its crew, the Registrar shall make a report to the court and the
court, shall after hearing the parties, direct payment of such sums
as the court may deem fit by any party for incurring such
expenses, which shall be treated as maintenance expenses.

(iv) These expenses shall be paid in priority to the Registrar from
the sale proceeds of the ship or by the defendant or other party
secking relcase of the ship as the case may be, and the same
shall be reimhursed to the parties who have paid the amounts to

the Registrar in the first instance.



ANDHRA PRADESIHT GAZETTE EXTRAORDINARY .

[RSP-II

Chapter IV -

14. Caveat against release of arrested ship:

Any pcrson desiring to prevent the release of any ship under
arrest shall file in the Registry a memo/petition, signed by himself

or his advocate, who may be acting for him, requesting for

entering caveat against the release of such ship. The caveat shall
contain the name, address, phone number and email address of
lhe caveator and/or his advocate, as the case may be, and the
nature and amount of the claim of the caveator. Caveat against
the release of the ship shall thereupon be entered in a book to be
kepl in the Registry, called "Caveat Release Book" containing

details referred to above along with proof of service of such

caveal.

15. Caveat against payment out of sale proceeds of ship:

Any person desiring to prevent payment out of Court of any
money in Gourt representing the proceeds of sale of any ship shall
file in the Registry a memo/petition signed by himself or his
dadvocate who may be acting for him, requesting for entering
caveat against payment out of such proceeds of sale. Caveat
against payment out of Court :of such sale proceeds shall
thercupaon be entered in a book to be kept in the Remstry, called
the "Caveat Payment Book". The caveat shall contain the name,
address, phone number and email address of the caveator and/or
his advocate, as the case may be. The caveat shall mention the
amount, nature and details of the claim of the caveator and details
of any suil or proceedings in respect thereof. Such details shall be

entered in the Caveat Payment Book along with proof of service of
such caveat.

1G. Ship not to be released and payment out of sale
proceeds of ship not to be made unless notice is qlven to the
cavealor:

(a) No ship anesled under a warrant or order shall bg ordered to
be released and no payment out of sale proceeds of any ship
shall be made, unless two working days' notice is given to the
person who has filed a caveat against the release of the ship or
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caveal against payment out of sale proceeds of the ship and
whose caveal is valid at the time of giving such notice.

(b) The Court, however for valid reasons may overrule a caveat
on an application made to the Court duly supporied by an affidavit

17. Duration of caveat

A caveat, whether against the issue of a warrant or order of
release of ship or payment of money out of its sale proceeds, shall
be valid for six months from the date of its entry. The period of
validity of a caveal shall not be extended, though the caveator
shall not be prevented from entering successive caveats.

18. Withdrawal of caveat:

A caveat ma'y be withdrawn by the party on whose behalf it has
been entered,.but the memo/petition to withdraw the caveat shall,
unless otherwise permitted by the Admiralty Registrar, be signed
by the person who signed the memo/petition for entering the

caveat.
19. Discharge and setting aside of caveat:

(a) A caveat against release of any ship shall stand discharged
upon an order for release of the vessel provided two working days'
notice prior.to the application for release of the arrested ship is

given to the caveator.

(b) An application to set aside a caveat may also be made by an
interim application supported by an affidavit.

(c) The party delaying the release of any ship by entry of a caveat
shall be liable to pay costs and damages in respect of the loss
suffered by the applicant by reason of the delay caused due to the
entry of the caveat; unless he shall show, to the satisfaction of the
Court, good and sufficient reason for having entered the caveat.

20. Service of plaint and proceedings on parly entering

caveat: _
Any person before applying for arrest of any ship shall secrve a

copy of the plaint upon the party on whase behalf the caveat has
been entered in the Caveat Warrant Book or upon his advocate
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and make a statement o that eﬁect in the affidavit in support of
the application for arrest.

21.  Party entering caveat to give sccurity:

Within three days from the service of a copy of the plaint, the party
on whose behalf the caveat has been entered shall, if the sum for
which the suit has been instituted does not exceed the amount for
which he has undertaken, give security in such sum or pay the
same into the Regislry, or if it excoceds that amount give security

in the sum for which the suit has been instituled or pay the same
into the Registry.

22. Penalty for delaying release:

A parly delaying the release of any property by the entry of caveat |

shall be liable to be condemned in cosls and damages, unless he

shall show to lhe satisfaction of the Court, good and sufficient
reason for having enterad the caveat, i

Chapter V

23. Suit may be proceeded ex-parte:

(i) In Suils in rem, after the expiration of fourteen days from the
dale of service of summons or warrant, if there is no l'ap;:-earanc:e
in the suit, the court may proceed with the suit ex-parle.

(i) After the expiralion of fourteen days from the service of a copy
of the plaint, il the party on whose behalf (he caveat has been
entered has not given security of such sum, or paid the same into
the Registry, the court may proceed with the suit exparle,

Provided that the Court may on good cause shown and on such

terms as to payment of costs, as it may impose, extend the time
for giving security or paying money into the Registry.

24, Judgement and enforcement of payment:

When the suit comes before the court, if the court is igatisﬂed that
the claim is well founded,it may pronounce judgemcnt for the
amount which appears to be due, and may enlorce (_lhe payment

#

K
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thereof by order and attachment against the party on whose
hehalf the caveat has been entered, and by the arrest of the ship
if it then be, or thereafter comes, within the jurisdiction of the
court.

25. Application for sale of arrested ship:

(i) In a suil.In rem, if the ship proceeded against has been
arrested, the plaintiff may, ol any time after service of summons or
warrant of arrest or order of arrest upon the defendant, apply to
the court by way of an interim application for an order of sale of,
the arrested ship by the Nazir/Port authority and payment of sale
proceeds into the Registry to the credit of the suit.

(i) The court, if satisfied that the claim of the plainliff is well
founded, mayorder sale of the ship and the sale proceeds be paid

into the registly,
Chapter VI
26. Port Authority may apply for directlon:

The port authc‘rity, where the ship is berthed and arrested and is
subject mattériof a suit before the Admiralty Court, may at any
time make a report to the Court and apply for directions wilh
respect to the ship under arrest in a suit. The Court may direct
notice of the application to be given to any person concernod with
the ship befdre passing orders on the report.

|

27. Expenscs of the Port Authorities:

i

In the event,any statutory expenses are required to be incurred by
the port during the period of the arrest for the salety and
preservation of the ship and its crew/cargo, the custodian of the
port authority shall make a report to the Court and the Court shall,
after hearing the parties, direct payment of such sums, as the
Court may deem fit by any party for incurring such expenses,
which shall be treated as port expenses. These expenses shall be
‘paid in priority to the port irom the sale proceeds of the ship or by
the defendant or other party seeking release of the ship as the
case may be, and the same shall be reimbursed to the parties

who have paid the amounts to the port at the first instance.
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Chapter VI
28,  Intervenors:

(a) Where a ship against which a suit in rem is brought is under
arrest or money representing the proceeds of sale of that ship is in
Court, a person who has interest in that ship or money but who is

nol a defendant 1o the suit may, with the leave of the Judge,
intervene in the suit.

(b} An application for grant of leave under this rule may be made
ex parte by an affidavit showing the interest of the applicant in the

ship against which the suit is brought or in the money held in
Court.

(¢) A person to whom leave is granted to intervene shall’

thereupon become a party to the suit and shall file an appearance
in person or by vakalatnama within the period specified in the
order granting leave. On filing such an dappearance  or

vakalatnama, the intervener shall be treated as if he were a
defendant in the suit, ‘

(d) The Judge may order that a person to whom he grants leave
lo intervene in a suit, shall, within such period as may be specified

in the order, serve on every other party to the suit such pleading
as may be specified.

20.  Order for sale of ship and determination of priority of
claims: b

(a) Where in a suit in rem the ship proceeded against is sold and
the sale proceeds are paid into Court, any party who lias obtained
or obtains a decree or judgement against such ship or proceeds of

sale may apply to the Court by interim application for an order

determining the order of priorily of claims against the proceeds of
sale of such ship.

(b) All persons who have filad caveats against payment out of

sale proceeds of the ship shall be joined in the interim application
and be heard.
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(c) _Tilue order of priorities shall be in accordance with the
provisions ofiSections 9 and 10 of the Admiralty (Jurisdiction and
Selllement of Maritime claims) Act, 2017 read with these rules.

(d) When an application is made under sub-rule (a), the Nazir/port
authority shall. send for publication in two well circulated
newspapers s the Court may direct.

(e) The court may for sufficient reasons dispense with publication
of notice in newspapers.

(f) The notice referred to in sub-rule (d) shall state -

(i) that the ship with specific particulars  has been sold by an
order of the High Court in & suit in rem and giving the number of
the suit and the names of the parties to the suit;

(i1) that the grﬁ)ss proceeds of the sale, specifying the amount
thereof, have b_feen paid into Court;

(iii) that the OI"; er of priority of claims against the sale proceeds
will not be determined until the expiration of the period of 30 days

from lhe date of publication.

(iv) that any 'berson having a claim against the ship or the
proceeds of sale thereof, should file a suit to prove his claim
before the expiration of the period of 30 days from the date of

publication.

(g) The Nazir/port authority shall lodge in the Registry a copy of
each newspaper in which the notice referred to in sub-rule (d) has

appeared.

(h) The expenses incurred by the Nazir/port authority in complying
with an order of the Court under this rule shall be included in his
expenses relating to the sale of the ship. Any expenses incurred
by the Nazir/port authority, shall, at the first instance, be paid by

the party at whose request the order under sub-rule (a) is made.
The party shall be entitled to be reimbursed such expenses
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incurred from the sale proceeds paid into Court or as directed by
the Court.

(i) An application to extend the period referred to in sub-rule (f) (iii)
shall be made by interim application in the suit in which any order
for determination of priorities is sought, with notice to all persons
who have filed a suit against the ship or its sale proceeds or have
filed & caveat against payment of sale proceeds of the ship.

(i) 1 upon determination of the order of priorities to the Court that
any party who has obtained a decree is entitled to be paid in
priority over all other claims then such party shall be at hberty to
file an interim application for payment out of the sale proceeds.

30.  Publication of notice inviting claims after sale of ship -
Notwithstanding what is stated in Rule 28, the C urt, on an

application of any party who has a claim against the ship or its

sale proceeds, may, after the sale proceeds are paid into Court,
direct for publication in such newspapers as the Court may direct

a notice in accordance with sub-rule (d),(f),(g) and {H) shall apply
to such notice.

J1. Release of arrested ship -

subject to the provisions of this rule, a ship arrested may be
ordered to be released: -'

(a) Al the request of the plaintiff, and afler notice to all persons
whose caveats entered in the Caveat Release Book are valid

before an appearance in person or a vakalatnama is'filed by the
defendant; or '

(b) On the defendant or an intervenor who has inlerest in the

arrested ship, furnishing security "

(i) By paying into Court the amount ordered by the Court to be
deposiled by way of security in the suit; or

(i) By providing a bank guarantee in the suit in accordance with
Rule 39 for such amount as may be ordered by the Court; or

i
&
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(iii) In such atnount or in such manner as may be agreed between
the parties.

(c) On any other ground that the Court may deem just and proper
on an application made for release of the arrested ship.

32. Notice of Order of release of arrested ship:

A ship arrested under an order of arrest shall only be released by
an ordgr of the Court and upon notice to the port authority and to
all parties who have filted a caveat against release of the arrested
ship.

33. Security by third party -

In the event security as provided in Sub- Rule (b) of Rule 31 is
furnished by, an intervenar, such security will be available to the
plaintiff in !hé} event the plaintiff succeeds in the suit in respect of
the claim against the ship and/or its owners.

34. Return of security -

Nothing in ll'?ci?so rules shall preclude a defendant from making an
application to the Court at any stage for return and/or reduction of
any amount deposited in Court or for return and/or reduction of
security provided for release of the arrested ship.

315. Release by port authority on lodging memo/petition with
the order of release -

The order of release when obtained shall be lodged with a
memo/petition in the office of the port authority by the party
obtaining the same and the port authority shall thereupon release
the ship by taking all necessary steps in that regard and
communicating the order of release to the relevant port and

customs autharities as the case may be.

36. Payment of monies:
All monies to be paid into Court shall be

Registrar.

paid to the Admiralty
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*(Admiralty Registrar shall have an account which is operable with
foreign currency and amounts if received in foreign currency shall
be processed in the said account).

37. Payment of money out of Court:

Money paid into Court shall not be paid out of Court except in
pursuance of an order of the Court.

38. Table of Fees payable to the Nazir/port authority:

The fees payable to the Nazir/port authorily for suits and matters
covered by these rules shall be as follows:-

[SI.No " Fees for oron | Rs.

1 Fees for serving each summons or notice (o a '2000-00
____ | defendant or a withess el
2 |Feesforo L,xncutmg a warranl OL%EE_DEt or order of arrest go_o_o_qo
g Fees for serving any injunction, order or process not 2000-00
| otherwise provided for ]
4 ' Fees for lodging any caveat 2000-00

39. Claims for compensation:

Any claim for payment of damages as compt.nqatlon for any loss
suslained by an order of arrest may be made by way of an interim
application or suit or counter claim.

40. Security:

Unless otherwise ordered by the Court or agreed by the parties,

security shall be given by payment into Court or by way of a bank
quaranlce payable to the Registrar Admiraity.

41.  Claim for salvage of cargo:

Notwithstanding anythmg contained in these rules. in case of a
suit for salvage, if there is a claim against cargo on board the ship
or onshore, it shall be open to the claimant to institute a suit in
rem against the cargo and the provisions of these rulds shall apply

mutatis mutandis to such suit as if the property to t,-., arrested is
cargo in place of the ship.
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42. These rules shall also be applicable to proceedings filed
under the Merchant Shipping Act, 1958 as amended from time to
time.

43. For the purposes of Limitation of Liabhility under Part XA
of the Merchant Shipping Act, 1958 the following shall apply:-

(a) Limitation of Liability - Any application for limitation of liability
filed under Part XA of the Merchant Shipping Act, 1958, as
amended, shall be by way of a suit as contemplated in this
Chapter.

1 -- . . . . -
(b) Person secking relief to be plaintiff - In a limitation action the
person seeking relief shall be the plaintiff and shall be describod
in the plaint by his name.

(c) Plaintiffs to make as defendant/s person/s with claims or
possible claims - The plaintiff shafl make one or more or all known
persons with claims or possible claims against him in respect of
the casualty/occurrence (o which the action relates, defendanl(s)

lo the stil,

(d) Defendant(s) to be named - All persons to be named as
defendants, as provided under sub-rule (c), must be named in the
suit by their names. At least one defendant to the action must be
named in the suit by his name but the other defendant (s) may be

described generally (if not by their names )

(e) Service of summons - The summons in a limitation action
must he served on one or more of the defendants who are named

by their names therein.
(f) Publication of institution of suit -

(i) In addirfoh to service of summons, publication of the institution
of the suit and the causc of action, reliefs cfa;meq amg! the
returnable date of summons shall be made as prescribed in the

Court's general rules,

newspaper at Amaravati/port or as directed by the Count.

the website of the Court, one vernacular
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(i) Where lthe casually, has arisen in a foreign country, the Court
may in its discrelion direct that the publication must also be made
in a local newspaper in that country.

44. Affidavits of service:

The plaintiff shall within two weeks of the service of summons and
publication of the notice in compliance with Rule 43, file an
aflidavil of service in which the plaintiff (s) shall stale the
following:-

(a) The names and addresses of the defendants who have been

served with the summons along with proof of service attached
thereto:

(b) Proof of publication.

45. Publication of notice: :
All public notices issued under these rules including notice for
determinalion of priorities under Rules 28 and 29 and notice for
sale of ship under Rule 28 and notice of publication of limitation
action under sub-rule (f) of Rule 43 shall be published on the
websile of the Court and also on the website of the port authority.

46.  Rules and praclice on tho Original Side gf Court to
apply, if not inconsistent with the rules in this Chaptor:

The Rules, Practice and Procedure of the Court in the matter of
suils and proceedings on the Original Side of the Court shall, if not
inconsistent with the Rules in this part, apply lo suits,appeals and
proceedings on the Admiralty side of the Court, apart from the
general application of Code of Civil Procedure, 1908,

Chaptaor VIl

47. Rules as to Collision claims. -

(a) In an aclion to enforce a claim for damage, loss of life or
personal injury arising out of a collision between vessels, the
following Rules shall apply unless the Court otherwise orders.
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(b) If in a collision claim in rem, a cross claim in rem arising out of
the same collision or occurrence is made and the party
bringing the original claim has caused the arrest of a ship or
has obtained security in order to prevent such arrest; and the
party bringing the cross clamm is unable to arrest a ship or
otherwise obtain security, the party bringing the cross claim
may apply (o the Court to stay the ariginal claim until sufficient
security is given to satisfy any judgement that may be given in
favour of that party.

(c) The plaintiff must within two months after service of the
summons on any defendant, and the defendant must within two
months after entering an appearance, file in the Registry a

statement of.the following;

(i) the names of the ships which came into collision' their national
character and their ports of registry; the length, breadth, gross
tonnage, horsepower and draught at the material time of the
ship and the nature and tonnage of any cargo carried by the
ship;

(i) the date and time (including the time zone) of the collision,

(iil) the place of the collision;

(iv) the direction and force of the wind;

(v) the state of the weather;

(vi) the state, direction and force of the tidal or other current;

(vii) the position, the course steered and speed through the water
of the ship when the other ship was first seen or immediately
before any measures were taken wilh reference 1o her
presence, whichever was the earlier;

(viii) the lights or shapes (if any) carried by the ship;

(ix) (a) the distance and bearing of the other ship if and when her

echo was first observed by the radar;
(b) the dislance, bearing and approximate heading of the other

ship when first seen; ,
(x) What light or shape or combination of lights or shapes (if any)

of {he other ship was first seen;

(xi) What other lights or shapes or combinations of lights or
Shapes (if any) of the other ship were subsequently seen

befare the collision, and when;
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(xii) What alteration (if any) were made to the course and speed
of the ship after the earlier of the two times referred to in sub-
paragraph (vii) up to the time of the collision, and when, and what
measures (if any) other than alternations of course or speed, were
taken to avoid the collision, and when;
(xiii) The heading of the ship, the parts of each ship which first
came into contact and the approximate angle between the two
ships at the moment of contact:

(xiv) What sound signals (if any) were given, and when: and

(xv) What sound signals (if any) were heard from the other ship,
and when;

(xvi) Disclose any electronic frack data which is or has been in its
control and, where every party has electronic track data in is
control, each must provide copies, or permit inspection, of that

electronic track data within 7 days of a request by another party to

do so.

Chapter IX

48. Assessor in suits of Salvage, Towage or Collision

The court may, if it thinks fit, and shall upon request of either party
lo the suit, summon for its assistance, in such manner as it may
dirtect, one or more assessors having qualifications of specified
discipline mentioned in Admiralty (Assessors) Rules, 2018 who
shall attend and assist the Court in hearing any suit or cause
relating to salvage, towage, or collision'

43. Appointment of Assessors:

The appaintment of the assessors shall be made by th'e court
having regard to the nature of the suit and the qualification and
cxpenence of the person so appointed. The appointment of

assessor(s) shall not preclude any party/parties to gxamine any

expert witness in any admiralty proceeding. However, the court
shall exercise its discretion in such matters having regards to the
nature of dispute and necessity of examination of:such expert
WItNeSS.
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50. Assessor's Fees;

Every person who shall act as an assessor shall be entitled to a
fee as determined by the court for each day's attendance or a
wholesome armount for the entire assistance in such a case.

51 Application to summon assessors:

Either party irn any such suit as aforesaid may apply that it may be
heard with the assistance of the assescors. '

Unless otherwise ordered, the application shall be made by
SUMMons whme the suit is pending before the Court, to the Bench
before whom it is appointed that the suit shall be heard.

52. Letter in the nature of summons to be served as process:
Where assessors are to be summoned, this shall be done by a
letter, under the signature of the Registrar which may be served in
like manner as process of the court in its writ jurisdiction.

i |
53 Assessor"éi!foes by whom to be deposited:

Assessor's f:’*‘ shall , before each day's hearing, be deposited
with the Redi trar by the party at whose instance they were
summoned, or in default thereof by the other party.

54 How to be disposed of:

The Registrar shall pay the fees so deposited with him to
'assessors' or, in any case where their attendance is not required,
shall: unless otherwise ordered, refund the same to the party who

deposited the amount.
55. To be deemed costs in the cause:

Unless otherwise ordered, all fees paid to assessors under these
rules shall be deemed to be costs in the suit.

56. Summary Procedure by consent:

The parties to any suit shall have to be dealt with, heard and
determined in accordance with the following special rules upon
filing in the Registry, a consent signed by the parties or their
Advocates in the Form given in the Appendix to these Rules.
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(). Application to fix hearing and give dircctions:

Aller such consent has been filed, application may be made to the
Court by any party to appoint a day for hearing and to give

directions.
(ii).No pleadings:

There shall be no pleadings beyond a statement of claim verified
by affidavit, but if there be a counterclaim, notice thereof shall be
given in writing before such consent as aforesaid is signed,

(ifi). List of documents:

The list of documents shall be exchanged and mutual inspection
of documents given at or belore a time appointed by the court on
the hearing of the application aforesaid.

(v) . Hearing of application:

At the hearing of the application aforesaid unlé}ss it shall

sufliciently appear from the statement of claim or ptherwise in
wriling, the plaintiff shall specify the cause or cause;ﬁ"of action in
respectl of which the suit is brought and if practicable!!'the amount
actually claimed, and the defendant shall specify th_gg grounds of
defence on which he relied and in salvage claims, the plaintiff and
the defendant respectively shall, at the time or within such time as
the Court shall direct, state the values of their property and, if
required, by affidavit. In the case of a counterclaim, the cause or

causes of aclion and the claim therein and grounds of defence
thereto shall be similarly stated. ’

I
|

{v). Evidence:

The Court shall be at liberty to receive, call for, and act upon, such

evidence, documentary or otherwise, whether legally admissible
or not, as it may think fit.
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57. Casts:

If in any suit, the sum awarded, or for which judgement is given
exceeds the sbm, if any, tendered, the Court hearing be case ma)}
nevertheless exercise his discretion as to how and by whom the
costs shall be borne.

58. In other respects ordinary rules shall apply:

In other respects, the ordinary rules and practice shall apply so far
as may be necessary. Notwithstanding anything contained in this
special rule, the Bench hearing the case may, if it thinks fit, make
such an order as it may make under the ordinary rules and

practice.

Chapter X

59, SummatjyiProcednre:

) Tl :
(a) If in an, action in rem, summons has becen scrved on a

defendant and the defendant has given notice of intention to
defend the action, the plaintiff may apply before the Court for
judgement against the defendant on the ground that the defendant

has no defence, -

(i) to the claim!'included in the plaint, or

(ii) to a part bf._,such claims; or

(iii) except as to the amount of any damage as claimed.

(b) An application under sub rule (a) must be made by notice of
motion or summons supported by an affidavit verifying the facts
on which the claim or part of the claim to which the application
relates is based and stating that in the deponent's belief there is
no defence to that claim or part, as the case may be or no
defence except to the amount of any damage as claimed.

(c ) Unless the Court otherwise directs, an affidavit for the
purpose of this rule may contain a statement of information or

helief and the sources and grounds thereof.
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(d) The nolice of motion, a copy of the affidavit in support thereof .
and of any exhibil referred therein must be served on the
defendant not less than 10 clear days before the return date.

(e} Unless on the hearing of an application under sub rule (a)
eilher the Court disnusses application or the defendant satisfies
the Court with respect to the claim or part of a claim to which the
apphcation relates that there is an issue or guestion in dispute
which ought to be tried or that there ought to be some reason to
be a trial of that claim or part, the Court may give such judgement
for the plaintiff against the detendant on that claim or part as may
be just in regard to the nature or remedy to be claimed.

() The Court may by order and subject to such conditions, if any,
as may be just, stay execution of any judgement gwen against the
defendant under this rule until completion of the trial of a counter-
claim made or raised by the defendant in the action.

(g) Defendant may show cause against an application under sub
rule (a) by affidavit or otherwise 1o the satisfaction of the Court.

() The court may grant leave to the defendant against whom
such an application has been made, to defend the action with
respect to the claim or the part of a claim to which the application
relates either unconditionally or on such lerms as 1o ;ﬁive securily
or lime or may on trial or olherwise as it thinks fil.

(i} On the hearing of such application, the Court may order a
defendant showing cause or where the defendant is a vessel, the
masler or first officer, owner or charterer or manager. of the vessel
and in the case of any other property, the owner or pc.rson having
cuslody thereof.

(J) To produce any document if it appears to the court that there
are speccial circumatances which make it desirable that he should
to so to attend and be exarmined on oath,

(k) Where a defendant to an action in rem, has servéd a counter-
claim on the plaintiff then the defendant may contend on the
ground that the plaintiff has no ground to defend the defence to
the claim made in the counter- claim or to a particular part of such
counter-claim and may apply to the Court for judgerment against
the plaintitf on that claim or part thereof. A



October 19, 2024 RULLES SUPPLEMENT

(1) The above rules with regard to the application filed by the
plaintiff shqil &pply mutatis mutandis to the application filed by a
defendant in support of its counterclaim.

(m)_The abow;‘rules would only apply to actions in rem and by or
against a defapdant sued in rem.

Chapter XI
65. Appeal: X

(a) An appeal shall lie from any judgement, decree or final order
or interim order of such Single Judge Bench to the Division Bench
of the Court, as the Chief Justice may appoint, other than the
Judge from whose judgement, decree or final order or interim

order, the appeal is preferred.

(b) If there arises any difference of opinion between the Judges of
the Division Bench, then the same shall be referred to a single
judge as per the Rules of the High Court of Andhra Pradesh.

66. Court Fees:

The court fees in respect of claims under the Act shall be the
same as speclfied in the AP Court Fees and Suit Valuation Act,
1971 as amended from time to time.

G7. Supor*’sbésion of rules:

The Rules contained herein shall apply to suits/proceedings
brought before the Court in exercise of its jurisdiction under the
Admiralty (Jurisdiction and Settlement of Maritime Claims) Act,

2017 In supersession of all former Rules.

* N a W KA



plaintiff or dbfenddnt) pray for a warrant to arrest (state name and
nature of property).

Datad the s sesese BBY OF i vosis mn e @D swes

Advacate
(To be signed by the Advocate) -
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Form No. 1
[Rule 5]
Praecipe for warrant
Suit No......... of 20.......
[n the High Court of Andhra Pradesh, Amaravti
(Admirﬁity Jurisdiction)
Between :
.. Plaintiff
and
['Jefendant'
Lo . Advocate, for the (smla whether .
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Form No.2
(Rule 5)
Warrant of Arrest in Admiralty
Suits in rem
Suit No.......... | —— 20.......
In the High Court of Andhra Pradesh, Amaravati

(Admiralty Jurisdiction)

Between :
...Plaintiff

and

...Defendant

To the Marshal,
We hereby command you to arrest the ship or vessel of the port of
....... (and the cargo and freight, etc., as the case may be) and to

keep the same under safe arrest, until you shall receive further
orders from us.

Withess .......c.ocova . Chief Justice of the High Court of Andhra

Fradach gt *Amaravalicess s 8 O8YF oo ccemes ww B
In the year of two thousand and ..............

Registrar
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Form No.3

[Rule 10]

Praecipes for service by the Nazir/Sperintendent of any
instrument in rem other than a warrant

SURNO.iioees. OF
In the High Court of Andhra Pradesh, Amaravti -

(Admiralty Jurisdiction)

Belween : ‘
... Plaintiff
and
...Defendant
T, Advocate for the (state whethar plaintiif or

deflendant ) pray that the (stale nature of the inhf;;lrument) left

herewith be duly execuled.

DS B8 crinitiasi - OB oeammngs

Advocale

To be signed by the Advocale
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Form No. 4
[Rule 11] ,
Summons in Admiralty action in personam

In the High Court of Andhra Pradesh, Amaravti

| (Admiralty Jurisdiction)

Between :
... Plaintiff
and
...Defendant
To
(address)

Greeting : Wt:éreas (ehter the name and description and address
of the plaintiff) ‘has instituted a suit in this Court against you (as
per the plaint or concise statement attached). you are hereby
required to cguse and appearance to be entered for you in the
Registry (i.e., 'iln the office of the Registrar of this Court)
within.......... _days from the service upon you of the summons,
exclusive of day of such service, and are summoned to appeal
before this Court in person or by an Advocate duly instructed to
answer the plaintiff's claim on the day the case is set down for
hearing, upon which day you must be prepared to produce all your
witnesses and all documents in your possession or power upon
which you intend to rely in support of your case, and you are
hereby requfréd to take notice that in default of your causing
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appcarance to be so cntered, the suit will be liable to be heard

and determined in your absence,

Witness ... Chief Justice of the High Court.of Andhra Pradesh at

Amaravati the ............ day of ......... the year two thousand and

Registrar

Advocate

Note 1 — An appecarance in person or through Advocale is
to-be entered in the Registry, witfxin- the time-
limited in default thereof, the suit will be liable to
be heard ex parte. 3

Note 2 — The writlen statement called for inust be filed
along-with your appearance or witl;'ﬂn such time
as permitted by the Court. In defgult, the suit.
shall be liable to be heard ex parte.

Note 3 - This writ must be returned to the High Court
immediately alter the service thereof, or, if not
~ served and the time for the retumn thereof shall

not have been.,extend}ed to a next da}e.

1
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Note 4 — Should you apprehend your witnesses will not

Notel

5

attend of their own accord you can have
subpoenas from this Court to compel the
attendance of any witness and the production of
any document that you to have a right to call
upon the witness to produce, on applying to the
Court at any time before the trail, and on
payment to them of the fees and expenses

prescribed by the Rules of this Court.

— If you admit the demand, you should pay the
money into Court with the costs of the suit to
avoid sale of any property in respect of which the
suit is brought or execution of the decree with

may be against your person or property, or hoth.
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Form No.5
[Rule 10 and 11] -
Summons in Admiraity action in'rem.and in personam
In the High Court of Andhra Pradqsh, Amafavti
(Admiralty Jurisdiction)
Admiralty action in rem against

And in personam against

Between ;
... Plaintiff
and
...Defendant -
To the owners of and other persons interested in ... ...............
(i.e., the Ship....... of the Portof................ ) and to

vavensy ssmmiinsy UAGUTESS)

Whereas (enter the name aﬁd description and address of the
plaintiff) has instituted a suit in this Court against you (as per the
plaint or concise statement attached). you are hereby required to
cause and appearance to be entered for you in the Registry (i.e.,
in the office of the Registrar of this Court) within...... ... days from
the service upon you of tha summons, exclusive of ‘day of such

service, and are summoned torappeal‘before this Court in person

or by an Advocate duly instructed to answer the plaintiff's claim on-

the day the case is set down for hearing, upon which day you
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must be prepared to produce all your witnesses and all
documents in your possession or power upon which you intend to
rely in support of your case, and you are hereby required to take
notice that in default of your causing appearance, the suit will be
liable to be heard and determined in your absence, and, if the
property described in this writ is then under the arrest of the Court
it may be sold by order of the Court. |

Witness ........iv........... Chief Justice of the High Court of Andhra

Pradesh, Amaravaﬁ the ............... day ........... of in the year two

Registrar

Advocate

Note.1— An appearance in person or through Advocate is
"to be entered in the Registry, within the time

limited in default thereof, the suit will be liable to

be heard ex parte.

Note 2 — The written statement called for must be filed

along with your appearance or within such time
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as permitted by the Court. In default, the suit
shall be liable to be heard ex parte.

Note 3 - This writ must be returned to the High Court’

immediately after the service thereof, or, if not
served and the time for the return thereof shall

not have been extended 1o a next défei

Note 4 — Should you apprehend your withesses will not

Nole

5

attend of their own accord you can have
subpoenas from this Court to compel _the
attendance of any witness and the production of
any document that you to have a right to call
upon the witness to produce, on applying to the
Court at any time before the f(rail, and on
payment to them of the fees and expenses.
prescribed by the Rules of this Court.

-Q If you admit the demand, you should pay the
money into Court with the cosis <;)f the suit to
avoid sale of any property in respect of which the
suit is brought or execution of the decree with

may be against your person or property, or both.

[RSP-II
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Za Form No.6
(Rules 18)

. Praccipe to withdraw Caveat

Suit No.......... of 20..; ..

In the High Court of Andhra Pradesh, Amaravati

4 (Admiralty Jurisdiction)
Between :
... Plaintiff
“ Versus
... Defendant
L. iiiiiiiane .. ... Advocate for the (state whether plaintiff or

i

defendant) pray that the caveat against (state tenor of caveat).
Entered by me on the day of .......... 20 on behalf of (state

name) may be Withdrawn.

Dated the ...........dayof 20...............
(Signed)

(To be signed by the person by whom the praecipe for the, entry
of the caveat was signed)
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Form No.7.
(Rule 21).
Praecipe for Caveat Warrant
Suit No........... of 20......
In the High Court of Andhra Pradesh, Amaravati

(Admiralty Jurisdiction)

Between :
- ... Plaintiff
Versus
.. Defendant
Lot ivai v emnanaianen s (State name, . address and’ description)

hereby undertake to enter an appearahce.in any suit that may be
commenced in this Hon'ble Court against (state name and nature
of the property) and within three days after 1 shajl. have been
served with a copy of the plaint in such suit to give bail therein in a
sum not exceeding (state amount for which the uhdertaking is
given) Rupees or to pay such sum into the Registry, de | consent
that all instruments and other documents in such suit may be left

forme at ..

Dated the ...........day of 20...............
Advocate -

To be signed by the Advocate
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Form No. 8
[Rule 31 and 32]
Praecipes for release
SUt No'........ of 1,k 20, R, oA A
In tho High Court of Andhra Pradosh, Amaravti h

(Admiralty Jurisdiction)

Between : 4
... Plaintiff
1
Versus
...Defendant
I
v eooovier s ssdeeees ..., Advocate for the (State whether plaintiff

SRR
or defendant} in a suit (state nature of suit), against the (state

name and né_lture of property) now under arrest by virtue of a
warrant issuécl! from the (bail having been given. Or the suit
having been withdrawn by the before an appearance was entered
therein, etc., .as the case may be). And there being no caveat

against the release thereof outstanding.

Dated the ........... day of 205 crevrsuny

Advocate

To be signed by the Advocate
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Form No.9' °
~ {Rule 32)
Wan'-‘.‘:'a;nt for Release:
SUIENG v ivussvse OF Epeunmiomendssanuse
In the High Court ofA'ndhfa Pradesh, Amaravati
(Admiralty Jurisdiction) |
To the Marshal, |

Whereas in the above suit command in our High Court on behalf

of ... S against .................... we did command you to
arrest the said............. And to keep the same under safe arrest
until you should receive further orders from us. Now Vﬁ'e do hereby
command you to release the said ........ from the arrest effected

by virtue of our warrant in the said suit, upon payment being made
; .

to you of all cost, charges and expenses attending thé care and .

custody of the property whilst under arrest in that suit,

Witness Chief Justilce of the High Court of Andhra Pradesh at

Amaravati the day of ............ in the year of Two thousand and

Release Registrar

Taken out by ........... on 1ﬁ_gﬁgay OF 2Wssass e nmnens B = e or

vessel......... (or cargo and freight, etc., as the case may be)

‘released from arrest pursuant to thig instrument of relgase.

Registrar 2

~
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Form No.10
(Rule 47)
F,"raecipc for Caveat warrant by plaintiff
‘ Suit No........... of 20, .
n the High Court of Andbra Pradesh, Amaravati

(Admiralty Jurisdiction)

Between : |
‘ ... Plaintiff
% Versus
i
... Defendant
b i (state name, address and description)

hereby undertake within three days after | shall have been served
with a notice of any counterclaim herein in respect of which the
defendant is*entitled to. Arrest (state name and nature of property)
to give bail to answer such counter-claim in a sum not exceeding

(state  amount for which the undertaking is given)

RUPEES.. ... sisiin s or to pay such sum into the Registry.
Dated the s e day of 20...............
Advocate

To be signed by the Advocate
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:‘.T ‘Form No. 11 .
' [Rule 56]
Form of consent tb-l'h:éllam)lication'of.suqima&pr@céﬂg_r;é tin
In the High Cotirt of Andhra Pradesh, Amaravti e

_(Adlhiralty Jurisdictio-n). | 4
Between : L i S
‘.-.“Plaintif_f: ot

and T

Defendant

We the unders ngned n,s,pwctwc.iy huf*by agruc tlmt tht& caum ‘
shall be dealt wilth, heard and delanmmed accordmg lo tm i
Summary Pracedu_re 5 2

Da:ed (l‘is dad e g fi';;ll‘:d.lf {-l‘lu_ll&lnilhr ddyof ib‘ll.l‘d;il‘20];“]1|i.«l.ﬂ.‘ : \
Plainliff's AQV(Sc:ale

Defu:danl‘sAdvocale EiLnE |

Note - As the above mentioned Rules depart from the'ordiﬁary”' i
rules and practice, it will b necessary for Advocdtes SIgmng lhls
consent to annex lheur clients’ authority to do 50, e Gt

Dr. Y. LAKSJHMANA RAO,
Reg:stwr General.

——X._-.
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